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Secondly, why have you agreed to
the continuation of the oil blockade
in Assam? It is for you to answer
because you are the Minister, Have
you agreed to it? If not, what is the
reason for its continuing? Did you
take it up with the Government or
not? Did you insist on it in the
course of the negotiations, because it
ig within your Ministry?

SHRI VEERENDRA PATIL: I agree
with the hon. Member. Since we are
not getting sufficient number of tanker
wagons, we are moving petroleum by
road also. We are already moving
them, though I do not have the figures
just now.

The hon. Member has put a ques-
tion why we have agreed to the
continuance of the o0i] blockade in
Assam. Thig is a very delicate ques.
tion. It is not for me to answer that.

SHRI NIREN GHOSH: Mr Speaker,
I seek your protection.

MR. SPEAKER: No.

SHRI NIREN GHOSH: Why not?
Under what rule are you not giving
me protection? (Interruptions).
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Notice of termination of service
‘Served to staff of nationalised oil
undertakings

s

*847. SHRI H. N, NANJE GOWDA:
SHRI K. LAKKAPPA:

“Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that the
management staff of the nationalised
Ofl Undertakings have been rserved
notice ol termination of service with
offer of re-employment on lower
fermg and conditions;
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(b) whether this decision iy in dis-
regard of assurances given by Gov-
ernment at the time of mpationalisa-
tion;

(c) whether eenior management
personne] of the Company are retain-
ing perks and benefliy including pala-
tial houses, fabulous entertainment
allowances and free use of cars and
i2 #0, the reasong therefor: and

(d) action proposed to De takem by
Government in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI VEERENDRA PATIL): (a).
Those members of the management
staff of Bharat Petroleum Corporation
(BPC), who were in position at the
time of the take over of Burmah
Shell Company, have been served
with service termination notices, with
simultaneous offer of re-employment
on revised terms and conditions.

(b) No, Sir.

(¢) and (d). The perquisites and
other allowances of the management
perdonnel of BPC will be by and
large similar to those enjoyed in
Indian Oil Corporation (IOC) after
the present scheme of rationalisation
is implemented fully. However, a
small group of senior officers have
been allowed to retain cars with re-
duced mileage jn lieu of the convey-
ance allowance permitted in IOC.

SHRI H. N. NANJE GOWDA: The
hon. Minister has given information
only with regard to one company
while there are geveral companies
which have been taken over like
Caltex and Hindustan Petroleum Co.
I would like to know what action
Government have taken about the
staff of the other companies. What
is the total number of staff of
all these companies put together?
How does the (Government propose t0
deal with them and give them 1€
employment?
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SHR] VEERENDRA PATIL: I am
sorry that I have said only with re-
gard to Burmah Shell. But in gll we
have taken over three oil companies
viz., Burma Shell, ESSO gnd Caltex.
Whatever we have decided applies to
all the companies. The number of
officers is 589 in the case of BPC and
961 in the case of HPC.

SHRI H. N. NANJE GOWDA:
How would they give them re-emp-
loyment? It is stated that they have
been served with termination notices.
1 would like to know whether these
staff have put forward any conditions
to the Government. What are the
revised terms and conditions?

SHRI VEERENDRA PATIL: Some
of the officers to whom we have issued
noticeg have gone to the Supreme
Court and the case is pending with
the Supreme Court. The rationalisa-
tion proposals in brief are:

(i) the pay scales in force for
IOC officers should be made
applicable to officers o HPC
and BPC;

(ii) the services of the officers of
HPC/BPC may be termina-
ted and they may be simulta-
neously re.appointed in the
new scales i.e., whatever the
IOC gcales are, they would
be made applicable to these
officers also;

(iii) these officers may be allowed
undiscounted pension or gra-
tuity as per the rules for the
services rendered before ter-
mination of their services;
and

(iv) in case the pension/gratuity
plus present pay is lower than
the pay drawn before termi-
nation of the services, the di-
fferential should be with-
drawn in two annual instal-
ments. The age of retirement
should be uniformly fixed at
58 years. The perquisites and
retriement benefits of these
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officers are to be in line with
those in force in IOC.

These are the conditiong on which we
want to re-appoint them.
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DR. SUBRAMANIAM SWAMY: The
Minijster knows that I am the Presi-
dent of the Indian Oil Officers’ Asso-
ciation. Therefore, he should not dis-
criminate against my Association be-
cause I am its President. He is right
that Indian O4i1 Officers should not feel
demoralised because parity has to be
maintained. The Indian OQil officers
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have been demanding periodically
that bonus whith has beéen denied to
them should be given as a method of
equalising. Has the Minister taken
any decision on this question of bonus
to Indian Oil officers?

SHRI VEERENDRA PATIL: It is
not concerning the Indian Oil officers’
problem. This concerns only BPC
and HPC. Let him put another Ques.
tion I wilt answer it.

MR. SPEAKER: Next Question.

DR. SUBRAMANIAM SWAMY: If
he is unprepared, that is another
matter. It i3 a question of equalising.
This is one of the ways of equalising.
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THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR] VASANT SATHE): (a) and
(b). Kota in Rajasthan has been iden-
tified for the setting up of a Local
radio station during the Plan (1478.
83) period. Implementation nf the

scheme will be taken up after finan-
cial clearance.

A proposal to get up a Television
Relay Centre at Kota has been inclu-
ded in the T.V. expansion plan
through microwave links as part of
the draft Sixth Plan proposals 1980.
85. Its implementation will, however,
depend on the approval of the Plan,
availabillty of financial resources and
relative priorities.

SHRI VASANT SATHE: The pro-
posal to upgrade the transmitter
power from the present level of 20 to
200 KW, during the Sixth Plan, at a
cost of Rs. 210.75 lakhg has been
approved in the 1978-83 Plan.

St 96U THIC WAA: WHW WYY,
A0 amie faage wawm 91 | WRT F WA
et Bgv A WA FW@ AT AT
1978-83 # A F  fFY WS WY
w§ 97 | SEET gEE fraar @ @9t -
gz?aw‘a‘%mmmmrﬂmaﬂ @

N agra S 2 . W oIE F W W Seran
2 SuEr v wy gAtt ate W ]

1 g gAR Ww . Wi q@ @
g W gear g

WeqN WEEQ : WY A I gY A § !
=Y darrre & Wrwvest G W asifewa

*g49. wit wagm  fag Wy © A
go wYT werew wAY qg q@A ®Y FN
a4 fr

(%) #1 sawy s TMATR & dAra
Fal & wATR WY A9 WAT Ifawa
® ALY T ;

(w) gfe &, Ot w1 FQ@ER gra &
fra ®r€ wrdww T30 3@ T awE §

(w) afe =&, @ a1 I=wy Fgl T
TR WY g7 qrfeearat Eefifaery swTd Al
¥ wfrms SWTT FT ogAr & A IAE AL
WAt By gwifag F Q@ ¢ ;

(w) afe g, & a1 S @ da B
e gwda @@ ¥ @R & fag ®°
e &ae wY & ;Wi





